v . MOST URGENT/CUT TODAY
" Gazel.c Notification Extra-Or inary (Part=IV)

Government of Nationgl Capital Territory of Delhi
(Pepartment of Lgaw, Justice & Legislative affairs)
=th Leval: C-Wing, Delhi Secretariat,New Delhi-110002

“No.ﬂ.ﬁflafzaﬁﬁ—cudl.x Dated the March, 2002

Gevt. of N.C,T, @f Delhi,
2nd Level, 'a' wing,
Delhd Secretariat,
KQ? I:P.Estate, Wew Delhi =110002,

To
ig} The addl,Secretary (GAD/Coordingtion),
ﬂ

/‘
fJf’ "’ﬁgéﬁ: : Gazette Notlflcation of the Delhi HilghCourt (Amendment)
'U5l};3 Act, 2001 (Delhi zct No. 5 of 2002).
Sir,

\ {}”“ I am directed to forward harewith two copies of the
m%*f agove notificetion (English and Hindi verslon) for publiecation
f Jin the Delhl Gazette (Part IV) Srtia-ordinary today itself, It
Wy o Y
W\ 18 requested that 20 copien of the notlfication may be forwarded
" to this department on publication,

Yours faithfully,

{(A.K.Mendiratta)
L Jolnt Secletary (Law, Jus. & L.a,)
W W
WA A NeLF 64 (18)/2000-Tudl./ 176 Pated the /R March, 2002
i p]‘" L ~

fﬁ;' @VFCOPY forwarded for information & neceSsary action to:=-

Eﬁﬁq l. SeCretary to L.G.,Raj Hiwas, Delhi~110054
+ 3 Secretary to Chief Minister, Delhi Sectt,New Delhi-110002.
3. Secretaly to Finance Minister, Delhi Sectt,New Delhi-110002,
. Secretary (Legislgtive Assembly), Old Sectt, Delhi-110054,
L,ffﬁg. O.B8.D. to Chief Secietary, Delhi Sectt,New Delhi-110002.

6. The Registrar GSeneral , Delhi High Trurt,New Delhi,

Te The Joint Secricary, GOI, M0 Law,Justice & Co.affairs,
(Dapartment of Justice),Jalsalmer House, Mansingh Road,Vew Delh

e Sh. Sudesh Kamar,Dy.Secretary te the GOI, Ministrv of Home
Affalxs,New Delhi w.zr.t. his letter No. U=11019 13/2002-UTL
datcﬂ 254 2- 2(]02-

9. Library-in-nharge {(Deihi Vidhan Sabha), 0ld Sectl,Delhi~110054,

10 P.S. to Secretary (Law,Jus & L), Delhi Sectt,Meyw Delhi-2,

A—t ™
( AuK.Mendiratta)
Je.nt Secretary (Law,Jus. & L.A,)

L



(To be published in part IV of Delhi Gazette Extraordinary),

GOVERMMENT OF NATIONAL CAPITAL TERRITORY OF DELI;TI %
(Department of Law,Justice and Legislative Affairs),
8th Level, 'C'Wing, Delhi Secretariat,New Delhi-110002,

Yo .F.£(18) /2000-Judl./ [ 74 Dated /z March, 2002

NOTIFICATION.

No.F.6(18) /2000-Tudl: - The following Act of the Legislative
Assembly of the Natilonal Capital Territory of Delhl received '
the assent of the President of India on the 21lst february, 2002 \
and 1is hereby published for general informatlon:- !

" The Delhi High Ceourt (Amendment) Act,2001 (Delhi Act No.5 of
2002)",

(As passed by the Legislative Assembly of the National

Capital Territory of Delhi on the 20th December, 2001).
An Act further to amend the Pelhl High Court Act, 1966.

B it enacted by the Legishutive Assembly ol the National Capital Territory of
Delhi i the Fitty-second Yeur of the Republic of ndia as §llows:

LShort Title, Lo (1) This Act may be ealled the Delhi iigh Court
aund (Amendment) Act, 2001, T e
conmencement e e e
(2) It shall come into force on such date as the Licutenant
Governor of the National Capital Territory of Delhi may,
by nolification inthe ofticial Guzette, sppoint,

2. Amendment In sub-scction (2) ol section 5 of the Delli High Court
ofsection 5. Act, 1966 (26 of 1966), for the words “rupees five lakh™, the
words “rupees twenty lukh™ shall be substiluted.

J. Amendment In the Punjub Courts Act, 1918, s in foree in the
of Punjab National Capital T'erritory of Delhi-
Act V@I of (i) in section 25, lor the words “rupees five
1918 as in lakh™, the words “rupees twenly lakh™ shall be
foree in the substituded,
National
Capial (i) i clause (a) ol sub-section (1) of seetion 39-
Territory of ) in sub=clinse (i), for e word "
Dellii oceurrng ol e and, the word “or™ shall be

substiiulad;
(b)) afler sub-clause (i), the fallowing suhb-
clavse shall be inserted, namely:- '

“(iv) where the decree or order is made
aller the commencement ol the Delbi
Migh Court (Amendment) Act. 2001 and
e value ol the arigingl suil in which the
decree or order 15 made does not exceed
rupees three lnkh: pogd™ '




4. Power of
Chief Justice
to transier
pending  suits
and
procecdings to
subordinate
Courts.

Y P . -_‘_I____..

W,

The Chief Justice of the High Court of Delhi may
transfer any suit or other proceedings v hich is or are pending in
the High Court immediately before the commeneement of this
Act to such subordinate courl in the National Capital Territory
of Delhi as would have jurisdiction o entertain such suit or
procecdings instituted or filed for the first time aller such
commencement,

—

iy

A
(A’ KoMendiratta ),

Joint Secﬁatary{Lm#,'Jus';& Lisdis ),
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( TO BE PUBLISHED IN THE PART IV OF DELHL GAZETTE EXTRAORDINARY )

Govermment of National Capital Territory of Delhl
Department of Law, Justlce & Lerislative Affalrs
8th Level: C-Wing, Delhi Secretariat,New ~elhl=2

No.F.6/18/2000=Judl./ Dated the March, 2002
NOTIF ICATION
NO.F.6/18/2000~Judl./ 1= In exerclise of the powers conferred

by sub-saction (2) of Section 1 of the Delhi High Court ( Amendment
act,2001 (Delhi act No. 5 of 2002), +the Lisutenant Governox

of the National Capital Territory of Delhi hereby =z points the
18t of April,200Z as the date on which the aforesaid act shall
gome into force.

By order and in the name of the
tieutenant Governor of the National
Capital Territory of Delhl.

/

(A.K.Mendiratta)
Tolnt Secretary (Law.Jus. & L.A.)

No.F.6/18/2000~Judl,/ \Rb Dated the 13 Maxch, 2002
copy forwarded fc: information & necessary action to:=-

1. Secretary to Lt.Governor, Raj Niwas, Delhi-110054.

2e Secretary to Chief Minister, Delhi Sectt,New Delhi-110002,

3. secretary to Finance Minister, Delhl Sectt,New Delhi=110002.

Lfff’kfff Secretary (Legislative assembly), Old Sectt, Delhi-110034,

S5e 0.S8.D. to Chief Secretary, Delhi Sectt,New Delhi-110002z.

Ge The Registrar General, High Court of Delhi, New Delhi.

7e The Jt.Secretary, GOI, Ministry of Law,Justice & Company
Affairs, Department of Justice,Jaisalmer House, Mansingh
Road, New Delhi,

Be sh.sudesh XKumar, Deputy Secretary to the Govt. of India,
Ministry of Home Affalrs, New Delhi w.r.t. letter No.
U-11019/13/2002-UTL dated 25.2.,200%2.

9. Library-in-charge, Delhil Vidhan Sabha, 0ld Sectt,

Delhi =-110054,

10, The Deputy Secretary (admn), GaD,Govt. of Delhi, New Delhi
(in duplicate) with Hindi Version for publication in the
Delhl Gazette and with the request to supply 10 coples of
the gazette for officlal use.

11. The District & Sesgions Judge, Delhl

12, P.S. to Secretary (Law, Juse. & L.A.), Delhi Sectt, New Delhi.

1_.-—'—'_J

hA—""

(A.K.Mendiratta)
Joint Secretary (Law, Jus. & L.A.)




